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3{leY / ORDER

PER SANDEEP GOSAIN, JM:

The present appeal has been filed by the assessee
challenging the impugned order 30.09.2024 passed u/s
250 of the Income Tax Act, 1961 (‘the Act’), by the National
Faceless Appeal Centre, Delhi (NFAC) for the assessment
year 2017-18.

2. An application for seeking withdrawal of present
appeal moved by the Ld. AR mentioning that the assessee
has voluntarily opted the ‘Vivad-se-Sishwas, 2024
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Classic Corporation, Mumbai

Scheme’ and has filed the declaration in Form No. 1.
Considering the contents of the present application the
same stands allowed and the appeal filed by the assessee

stands dismissed as withdrawn.

3. In the result the appeal filed by the assessee is

dismissed.

Order pronounced in the open court on 19.02.2025.

Sd/- Sd/-
(PRABHASH SHANKAR) (SANDEEP GOSAIN)
(ACCOUNTANT MEMBER) JUDICIAL MEMBER

Mumbai, Dated 19/02/2025
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